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Judgement

R. D. Khare, Chairperson

Heard the learned counsel for the appellant.

The present appeal has been filed under section 18 of the SARFAESI Act against
the interim order dated 08.04.2025 passed by the Tribunal below in S.A. No.
261/2025, whereby the prayer for interim relief has been declined.

Learned counsel for the appellant contends that the Bank has proceeded against
the property, which is not mortgaged. The said contention has been refuted by
the learned counsel for the respondent-Bank.

After hearing the learned counsel for the appellant and considering the facts and
circumstances of the case, this court is of the opinion that since the securitization
application is still pending before the Tribunal below, therefore, there is remedy
open to the appellant by filing appropriate application for redressal of his
grievances before the Tribunal below against the interim order. If such application
is filed, this Tribunal has no doubt that the Tribunal below shall consider and
decide the same in accordance with law most expeditiously preferably on the

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/jayanti-yadav-vs-ujjivan-small-… Page 1 of 2



same day or within a week thereafter.

In view of the aforesaid, the present appeal is finally disposed off.
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